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World Food Programme

*1159. Shrimati Renuka Barkatakl:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Committee of the World Food Pro-
gramme has approved a 1} million
food programme for India; and

(b) if so, the main projects under
the programme?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
Yes.

(b) A statement is placed on the
Table of the Sabha. [Placed in Lib-
rary. See No. LT- 4337/65].

Separate Ministry for Tourism

*1160. Shri Ram Harkh Yadav:
‘Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Gov-
ernment have been approached to
create a separate independent Minis-
try for the promotion of Tourism in
India; and

(b) if so, the reaction of Govern-
ment thereto?

The Depuly Minister in the Minis-
try of Transport (Shri Mohiuddin):
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(a) Yes Sir. A proposal was made
in 1963 to the Ad Ho: Committee on
Tourism that a separate Ministry for
Tourism may be set up.

(b) This proposal was considered by
the Ad Hoc Committee on Tourism
but was not includeq in their recom-
mendations to Government as it was
not considered feasible.

Advocates Act

*1161. Shri Raghunath Singh: Wil
the Minister of Law be pleased to
state:

(a) whether the Advocates Act of
India is being extended to Jammu and
Kashmir State on the recommendation
of the Government of that State; and

(b) if so, from what date?

The Minister of Law and Social
Security (Shri A, K. Sen): (a) and
(b). The State Government of Jammu
and Kashmir have recommended the
extension of the Advocates Act to
Jammu and Kashmir State and the
matter is under examination.
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Publication of Central and State Aets:

Shri Yashpal Singh:
[ Shri D, N. Tiwary:
s1168, J Sbrl Hem Raj:
’ Shri M. L. Dwivedi:
Shri S. C. Samaata:
Shri Vishwa Nath Pandey:

Will the Minister of Law be pleas-
ed to state:

(a) whether a conference of Law
Secretaries of the various States was
held to consider the Zuestion of pub-
lication of Centra] Actg in regional
languages and State Acts in Hindi;

(b) if so, the decision taken there-
at; and

(c) the action being taken to im-

plement them? .





